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Learned counsel for for th applicant is present. The defects as pointed out by the 

office has not yet been removed. The applicant is directed to remove the defects as 

pointed out by the office within two weeks from today failing which the case is to be 

treated as dismissed without reference to the Bench . If the defects are removed within 
rH 

4,t' '- i"1- 	time, the office is directed to place the case under appropriate heading. 
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